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DELHI VIDHAN SABHA

Cammi ttee on Private .lhxbers' Bills & Resolutions

10TH REPORT

(Presented on 7th Jamiary,97 )

CONSTITUTION

o Shri Charti Lal Goel, Chairman
Hon'ble Speaker

2. Shri Vasdev Kaptan Member

3. Shri Darshan Kumar Behal Menber

4, Shri Ram Pal Karhana Menber

5. Shri Jag Parvesh Chandra Menber

6. Dr. A.K. Walia Menber

7. Shri Suraj Prasad Paliwal Menber

SECRETARIAT

1. Shri P.N. Gapta Secretary

2. Shri S.K. Sharma _ Joint Secretary

3. Shri P.C. Agarwal Deputy Secretary

The meeting of the Conmittee on Private Menbers' Bills
& Resolutions was convened in the Chamber of Hon'ble Speaker
on 2nd January, 1997.

2. Shri Jag Parvesh Chandra pointed out that on the day meant
for Private Menbers (viz. Friday, the 10th January, 1997), he
be permitted, as per decision ofthe Committee taken in its
earlier meeting on 23 July, 1996, to introduce his Bill named
"Delhi Adoption of Punjabi as the Second Official Lamuage
Bill". The Chairmen directed the Secretariat to list the Bill
for introduction on 10th January, 1997 and allocated 15 minutes

for the purpose.

3 The Committee was informed that one resolution intro-
duced in the 9th Session by Dr. A.K. Walia which could not

be considered and disposed of has to be listed for 10th

January,97. In addition to the above, the Committee was also



(2)

informed that 4 more freshly ballotted resolutions may be
taken up. The Committee Jecided to allocate time to each

resolution as shown against each:-

Name of Member Text of Resolution ; . Time
allocated

Dr. A.K. Walia This House resolves that East
Delhi having 1/3 population
of Delhi be given 1/3 of
Delhi's total water supply.

30 Minutes

Smt. Tajdar This House resolves that

Babar, S/shri keeping in view the established

Raj Kr Chauhan Parliamentary practice and to

and Matin Ad. enable the elected representa-
tives to highlight the
problem of Delhiites, which are 210 MifiGtes

mounting with each passing

day, the Government must

convene 3 minimum of three

sessions in a year and the

total nunber of yearly

sittings should in no case be

less than sixty.

Shri Shish Pal This House recommends to
Government of India that the
Delhi Rent Act as assented
to by the President of
India be implemented in the 30 S

Capital forthwith.

Shri Suraj - This House recommends that
Prasad Paliwal the compensation amount of
land to be acquired here-
after be fixed at a minimum 20 Minutes

of Rs.50 lacs per acre.



Name of Member
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Text of Resolution ‘
Time

allocated
Shri Nand This House demands that with
Kishore Garg a view to curb the growing
menace of dowry, the S6-Miniftes
registration of marriages
be made compulsory in Delhi.
4. The Committee authorised Dr. A.K. Walia,and in his

absence)shri Suraj Prasad Paliwal to present the Report.

"( CHARTI LAL GOEL )
CHAIRMAN

COMMITTEE ON PRIVATE MEMBERS'
BILLS & RESOLUTIONS



